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Study of Impact of Minimum Wages
on Farm Products:

4893. SHRID.D.DESAI :  Willthe
Minister of Parlinmentary Affairs and
Labour be pleased 1o state:

(a) whether any studv has been made
to find out the i impact of fixing minimum
wages on the economics of farm products;

(b} if so. whether farmiers are suffering
losses in periods of falling prices due to
minimum wages fixed ac a time of higher
consumer prices, remaining the same; and

{¢) ifthe answer to (a) isin the negative,
the reasons for not undertaking such
studies ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRE
RAVINDRA VARMAY): (a) No Sir,

(b) Does not arise.

(¢) The well-accepted principle of mini-
mum wages is that statutorily ixed mini-
mum wages are considered socially desira-
able and necessary irrespective of the pro-
fitability and the paying capacity of the
employer.

Medical Facllities to M.Ps.

4804. SHRI AJITSINH DABHI:

Will the Minister of and’
Family Welfare be pleased to sate:

(-) whether medical facilities under the
Government Health Scheme are
bemg given to- Ex-Members of Parliamens
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residing in Delhi, New Delbi, Bombay,
Allalngad, Meerut, Nagpur, Kanpur,
Calcutta, Madras, Bangalore and Hydera-
bad only whereas the Ex-Members of Par-
liaraent not residing in these cities arqoot
given these Medical facilities;

(b} whether parents of Members of
Parliamncent are given the medical atten-
danceftreatment available to Members of
Parliament and Members to their familics
only if they reside in the above-mentioned
cities;

(c) whether the type of facilitias™avail-
ablein a hospital to Members of Parliament
and their family Members has to conform
to the scale prescribed by the bospital con-
cerned for Class I Officers: and

(d) if so, the status of the Members of
Parliament equal to Class 1 Officcrin regard
to availability of these medical facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH ANDFAMILY
WELFARE (SHRI JAGDAMBI
PRASAD YADAV) :

(a) The medical facilities under the
Central Government Health Scheme are
being given to the Ex-Members of Parlia-
ment residiag in the cities covered under
the Central Government Health Scheme.
The Central Government Health Scheme
is at present functioning in the cities of
Delhi, Bombay, Allahabad, Mecrut, Nag-
pur, Kanpur, Calcutta, Madras, Bangalore,
Hyderabad and Patna,

(b} The medical facilitiesunder the Cen-
tral Government Health Scheme are availe
able to parents of Members of Parliament
if they are mainly dependent upon and are
residing with them at Delhi/New Delhi.
Parents of the Members of Parliament who
are beneficiaries of the Central Govern-
ment Health Scheme and who may be visit-
ing other citics where the Scheme is operat-
ing and stay in the areas covered by the
Scheme arc entitled for free medical treat-
ment under the said Scheme on the basis of
the authorisation to be given by the appro-
priate authority.

(c) and (d). The Members of Parlia-
ment are treated on par with Group A
(Class I} Officers of the Central Govern-
ment in the matter of availability of medical
facilities,

19" 1§ hrs,
QUESTION OF PRIVILEGE AGAINST
CHAIRMAN, CALCSITJ?TA PORT

MR. SPEAKER : Now papen to be
aid on the Table. Shri Barnala.
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SHRI SAUGATA ROY : Sir, what
about my adjournment motion?

MR. SPEAKER : I will allow you to
raise it under....

SHRISAUGATAROY (Barrackpore)
Sir, I have talked to the Minister and he bas
agreed to mect my point.

MR. SPEAKER : He can} I do not
know.

SHRI SAUGATA ROY : Itisia very
serious matter... ... {inferruptions)

MR.SPEAKER : The Minister wanes
to make a statement, Would you allow
him 2y

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : Is he laying a paper oa the
Table?

MR. SPEAKER : No, he wants to
make a statement about sugarcanc.
Many Members are interested in it.

SHRIJYOTIRMOY BOSU (Diamond
Harbour) :  Sir, according to your Direc-
tion No. 2, a member wanting to raisc a
question involving breach of privilege has
precedence over the Minister's statement.
Sir, I have given potice of a motion of pri-
vilege against the Chairman of the Calcutta
Port Trust. He gave evidence before the
Public Accounts Committee. . ..

SHRI VAYALAR RAVI (Chirayinkil):
Sir, I risc on a point of order . . {interuption;*
Have you allowed him to raise the privilege
;'Ao!ig’n under rule 2222  Are you allowing

m.

MR. SPEAKER" : Mr. Bosu, vou are
raising this question again and again.

SHRI VAYALAR RAVI : Hec wants
to move these motions against the officers. ..

SHRI JYOTIRMOY BOSU : I know
he is shiciding the b ineludi

the Chairman of the Calcutta Port Trust. ..
(interruptions) Sir, if you do not allow it to

e raised now, you willhave to face it in
the nextsession.

MR.SPEAKER : All right, Mr, Bosu.
I have never been afraid in my life. It is
too late,

SHRI JYOTIRMOY BOSU : Sir, I
want to point out....

MR, SPEAKER : [ have heard you.
I have told you that I am not allowiog
the privilege motion. If you have sany
other matter, you can raise it.





